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Seventeenth Loksabha
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Title: Regarding Corona related deaths in Bihar -laid.
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*t 30
Title: Regarding writing off bad loans -laid.

DR. A. CHELLAKUMAR (KRISHNAGIRI): During the financial year from 2014-15 to
2020-21, the nationalized banks have written off bad loans to the tune of
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Rs.10.72 lakh crores. But the banks have not yet disclosed the details of who
and how much amount has been declared as a bad loan and written off. On the
one hand, banks are collecting money from the public in various ways like
interests, the penalty for non-payment of interests, service charges, the penalty
for not maintaining a minimum balance, ATM usage fees, and now heavy GST
for cheques and high processing fees, on the other hand, banks write off lakhs
of crores to some private corporates in the name of bad loans. This is cruel
treatment of the citizens of this country. Concealing the names of the
beneficiaries of such loan write-offs and indirect way of allegedly
misappropriating public money in the name of loan write-offs to certain
corporate raises various suspicion. The people of India have the legal right and
the freedom to know the facts about these write-offs. The banks are forcibly
taking away the hard-earned properties of low and middle-class families for not
repaying their loan amount at the proper time. Crores of the farmers repeatedly

knocked on the doors of the government years after year.

*t31
Title: Regarding Nemom Coaching/Satellite Terminal Project. -laid

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): | wish to draw the Honourable
Railway Minister’s attention towards the shocking decision of the Railway
Board to drop the Nemom Coaching/Satellite Terminal Project in my
constituency of Thiruvananthapuram, which 1s imperative for the decongestion
and functional extension of the Trivandrum Central Station and the

development of the Kochuveli Station.

Though announced in the 2011-12 Railway Budget, the Nemom project’s
inclusion in the Railways’ plan of work and the laying of its foundation stone

by the former Hon’ble Railways Minister happened only in 2018-19. In 2019-
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20, a Detailed Project Report for approximately 117 crores was prepared and
submitted to the Railway Board for approval. Despite several interventions

within and outside Parliament, no tangible progress has been made.

Unfortunately, the recent decision to not take forward work at the
Nemom terminal is uncalled-for as the memorandum for the announcement
simply refers to the terminal as being “not justified” but fails to provide any

reasons for dropping the project.

I, therefore, strongly urge the Government to reconsider its decision and
expedite developmental work at the Nemon coaching terminal so that it can
contribute to--in the words of the former Hon’ble Railway Minister at the
foundation stone laying ceremony--“decongesting the already overloaded

current coaching terminals™.
*t32

Title: Need to accord the status of classical language to Marathi-laid.
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*t 33

Title: Suspension of Shri Manickam Tagore B., Shri T.N. Prathapan, Ms.
S. Jothi Mani and Ms. Ramya Haridas, Members From The Service Of
The House Under Rule 374(2) (Motion adopted).
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MOTION RE: SUSPENSION OF MEMBERS

*m(02 THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER
OF COAL AND MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, |

beg to move:

“That this House, having taken a serious note of the misconduct of
Shri B. Manickam Tagore, Shr1 T. N. Prathapan, Sushri S. Jothimani
and Kumari Ramya Haridas and in utter disregard to the House and
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the authority of the Chair, and having been named by the Chair,
resolve that the above-mentioned Members be suspended from the
service of the House for the remainder of the Session under Rule 374
(2).” . ... (Interruptions)
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HON. CHAIRPERSON: The question is:

“That this House, having taken a serious note of the misconduct of
Shri B. Manickam Tagore, Shri T. N. Prathapan, Sushri S. Jothimani
and Kumari Ramya Haridas and in utter disregard to the House and
the authority of the Chair, and having been named by the Chair,
resolve that the above-mentioned Members be suspended from the
service of the House for the remainder of the Session under Rule 374

(2).”

The motion was adopted.

... (Interruptions)
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The Lok Sabha then adjourned till Eleven of the Clock on
Tuesday, July 26, 2022 / Sravana 04, 1944 (Saka)
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